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INSTITUTION OF CHARTERED
ENGINEERS BILL

Shri Goray (Poona): Sir, I beg to
move:

“That the Bill to provide for
the reconstitution of the Institu-
tuion of Engineers (India) be
taken into consideration.”

Sir, I am moving this Bill in the
hope that the Government will not
oppose this Bill simply because it is
being moved by the Opposition....

Mr. Deputy-Speaker: Order, order.
Those hon, Members who have to leave
can do so quietly and allow the hon.
Members to continue the work.

Shri Goray: I had expected that the
Government themselves would come
forward in this matter and take steps
to give a charter to the Institution of
Engineers which has been doing very
good work in this country for the
last 50 many years. This particular
institution which is working under a
Royal Charter today has a long
history. It was in 1920 that it started
its work and it was at the request of
the President of the institution, Sir
Thomas Guthrier Russell, that in
1935 a Royal Charter was given to
this Institution. It has a membership
of nearly 7,000 engineers coming from
different branches of engineering:
mechanical, electrical, civil and general
engineering. The Institution is at pre-
sent imparting education to about
14,000 students throughout the coun-
try and has nearly 16 branches and
it has very good connections with
simfilar institutions in Europe and
other countries of Asia. It is also con-
nected with many universities in this
country and is represented on nearly
50 Governmental committees, I am
giving you the details because I think
that there should be proper apprecia-
tion of the work that this Institution
i3 doing at the present moment.

Just now the position of this Insti-
tution is a bit anomalous. Even after
‘Independence, it is still working under
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the Royal Charter and Its’ legal posi~
tion creates & good deal of diffeulty
and also litigation.

Clause 18 of the Roysl Charter sti-
pulates that its bye-laws would -be
valid only after they have been
allowed by the Privy Council. It says:

“The Corporate Members or the
majority of such Members present
in person or by proxy and voting
at any duly convened General
Meeting of the Corporate Members
with respect to which notice shall
have been given of the matters to
be taken into consideration thereat,
shall have power from time to
time to make such bye-laws of the
Institution as to them shall seem
fequisite and convemient for the
regulation, government and advan-
tage of the Institution, its mem-
bers and property and for the
furtherance of the objects and
purposes of the Institution and
from time to time to revoke, alter
or amend any bye-.law or bye-laws
theretofore made so that the same
shall be reasonable and not repug-
nant to these Presents or to the
Laws and Statutes ot India; Pro-
vided that no such bye-law, revo-
cation, alteration or amendment
shall take effect until the same
has been allowed by the Lords of
Our Privy Council of which allow-
ance a Certificate under the hand
of the Clerk of Our Privy Council
shall be conclusive evidence.”

15 hrs,
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also, that there should be an insti-
tution in this country which is work-
ing under a Royal Charter. The
engineers and the Ingtitute have re-
peatedly approached the Government.
They have tried to persuade the Gov-
ernment that this anomaly should be
done away with, and a suitable legis-
lation brought forth by Parliament.

Sir, so far as I know, the Govern-
ment in 1951 and afterwards were
themselves thinking on these lines and
they ‘had appreciated that a charter
should be given to this institution.

[Smxx BARMAN in the Chair]
15+02 hrs.

1 do not know why they have taken
such a long time over this simple
matter. It may be argued that there
are other institutions representing
other sections of engineering, But I
would like to point out that even
those sections are represented ade-
quately in this institution, and the
Institute of Engineers have repeatedly
said that they would leave it to the
Government to make such provisions
as they think fit to safeguard the in-
terests of other engineers, other sec-
tions of engmeering which in their
opinion were not adequately repre-
sented in this institution.

It may be argued that there are
various schools of engineering now
coming up like the tele-communication
engineering, atomic energy engineering
etc., and they may perhaps like to
have their own institutions. My argu-
ment is that such small institutions
will not be able to discharge their
duties in an efficient, manner, because
this particular institution happen to
have a large amount of funds, they
got their own buildings, they

g

good educative work for the last
years The tendency outside
have a single institution for
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of the British Commonwealth which
met in Australia in 1958 also passed a
resolution saying that it is not good to
have too many institutions, because
they simply mean repetition of work.
The resolution that they passed was
on these lines:

“The Conference recognises that
the community and the engineer-
ing profession as a whole benefit
from the closest possible co-opera-
tion between the various branches
of engineering, and recommends
that where there are one or more
national institutions already pro-
viding for the whole profession
the formation of new specialist
societies is not in the best inter-
ests of the community or of the
advancement of the science and
practice of engineering.”

So I think, Sir, that the Govern-
ment will be well advised not to en-
courage these fissiparous tendencies,
not to say that the engineermng pro-
fession is not united or is not pre-
senting & homogeneous demand.
They should tell the other sections of
engineering that there must be a sinzle
institution for this country, and that
adequate measures, adequate steps
will be taken to see that their
special interests are safeguarded.

Sir, the Bill that I am moving
makes ample provision for represen-
tation of all these different sectinns
in the engineering profession. The*e-
fore, I would urge upon the hon.
Minister to take early steps to see that
this particular Bill which I am mov-
ing is implemented by the Govemn-
ment. If he thinks that it will be
possible for the Government to come
forward with a similar Bill in the
near future, if he is in a position to
give a firm assurance on these lines,
well, it is quite possible that I will
reconsider whether I should press this
Bill. But that firm assurance should
be there.

One more point that I want to bring
to the notice of this House is that
what T am asking the House to do
today is only implementation of the



13559 Fashidutton

_ [Bhri Goray)
Scientific Policy Resqlution that we
passed last year. Luast yegr, we said
that we know how valuable the ser-
vice of the engineers and the techni-
ciang is; rather, we said that it s
these engineers and technicians who
are likely to develop this country in
the near future because they have the
skill and they have the know-how
Once we sa¥ it, it ib oar duty to see
that the engineering profession about
which we talk so highly is given a
. By giving a charter we put
and give them

You will find, Sir, that 14,000
students are being trained by these
people. If this institution is given the
status on the lines of the Institution
of Chartered Accountants, I think they
can go about their work with mure
vigour and more confidence. It s
really surprising that while the Insti-
tute of Engineers is being denied this
privilege, the accountants have been
already given this privilege of having
a charter from this Parliament. May
be, Sfr, it is symptomatic of the times
that the accountants get priority over
the engineers though we talk so much
about the engineers and at every stage

Therefore, I would once again re-
quest the hon. Minister in charge of
Sclentific Research and Cultura
Affairs to adopt & comstructive ap-
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. Chairmndh: Motion Hoved:

_“That the Bill o provide for
the reconstitution of the Institu.
tion of Engineers (India) be
taken into consideration.”

fihri Naushir Bharucha (Esst Kban-
desh): Mr. Chairman, Sir, 1 think my
hon, friend, Shri Goray, has render-
ed a distinet service in bringing for-
ward this Bill and focussing our
attention to an anomaly which has
been existing in the Institutior &f
Chartered Engineers, Sir, {t was quite
a revelation to me when I 8rst saw
the Bill, that even so late in the day,
after having attained independence,,
for framing of bye-laws any nsthu-
tion in our free and independent Re-
public of India had to turn to the
Privy Council of the United Kingdom.

Sir, the fact is this, that after attzin.
ing independence and after having
started upon various Five Year #lans
the entire outlook in the matter of
engineers has changed.  The nceds
have changed and, therefore, it is
imperative that there should be @&
reorganisation of the Institute of
Engineers according to the needs of
the people, according to the basic re-
quirements of our industrial growth,
also to fit in with the plans of & grew-
ing economy and the demand for
technical skill in the course of the
various plans that we are oringing
forward. Sir, if we depend even fox:
framing of bye-laws and for 3ul_ddnce
in these matters on a forelgn country,
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which will be a corporate body hav- subject. The Government themseives
ing & perpetual existence, There are are incapeble of looking into these

various authoritfes in the institution,
for instance, the Council, which is the
supreme governing body; the XKxe-
cutive Committee, the schools of en-
gineering, membership, etc. The func-
tions of the institution have been lad
down more or less generally, atd
they can always be improved upon.
The institutioh is intended to pro-
mote and advance the science gnd
practice of engineering, to establish
aspociations to disseminate informaa-
tion, promote the study of engmeeriog,
establish colleges, regulate examina-
tions, give facilities for ascertaiving
the views of engineers, encourage the
inventions and promote eficiency; and
also there are supplementary provi-
sions about holding property and en-
tering into contracts. raising funds, etc.
“The Council will be the supreme gov-
ermning body.

The Bjll has to be carefully locked
into, apart from this basic structure
of the institution, as sugested in the
Bill, the other provisions of the Bill
are on the whole sound. I think the
Government should not oppose it be-
cause it comes from the Opposition
side and therefore they should not
think that it has got to be thrown out.
But they can take this Bill as a basis
and if necessary bring in another Bill

which the Minister might have in
view.

Why is it that this Bill is necessary?
Why is it that a reorganisation is

First, we have to adapt
aur institutions to our existing strue-
ure, to the new conditions and re-
juirements of Independent India.

etiquette. For instance, we ha
& Bar Council in India to look after
the etiquette and the code of cond
algo. It is also necessary to
the interests of the profession
maintaining a high level of tests
Qualifications required. As we
ceed further and further. with
projects of expenditures of
magnituade, it is obvious that our
fegsional skill, so far as our en,
are concerned, must be of a
order. That can caly be built up
an jinstitution of this type.

It is also necessary to provide
mainspring from which can emerge
the dissemination of technical intor-
mation and technical standards. I am
not aware of the number of journals
this institution is puablishing But
dpart from that, there is vast scope
for several journals by an institution
like this, an institution of a specialised
character, in different branches of
engineering.

1t is dm‘inm&b: mﬂuﬁn&
sapree for informa
to Governm::" and local authorities
in the matter of projects. What is our
experience today? Vast projecls in
which hundreds of crores of rupees are
sunk are taken up. Later on, the
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ple who know and understand ta
whom the Government can turn for
advice end guidance, we will be able
ionvenegehlem-dmm
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of income, usually such types of
bodies tend to remamn stagnant and
useless Usually such an institute dies
an unnatural death or it remains
merely on paper. Therefore the Bill
is defective in that the sources of
revenue have not been prowvided for.

Secondly, I do not know what the
intention of the Government is. [ am
also of the view that huge sums by
way of grant-in-ajd will be required
from the Government. An mnstiiution
like this cannot survive from fees
collected—may be a few thousand
rupees—{rom its own members. There-
Idre, riuge sums wiil' Se necessary oy
way of grant-in-aad Techmical and
scientific education have got to be en-
couraged in this country, and it is part
of the duty of the Government to do
it. I think there should be a provi-
sion mn the Bill for Government aid
Ot course, correspondingly, there must
be provisions for check, though they
should not impinge upon the autonomy
of the body.

I am not satisfled with the provision
of the Bill; other provision is not
made for encouragement of research.
It is true that ft has been mentioned:

“to encourage mventions and
investigate and make known their
neture and merits”;

But I would rather put down certain
sound provisions for the necessity to
carry on research in certain directions
and such research to be financed partly
by industries, as is done in several
other countries and partly by Govern-
ment,

The final point that I am making is
this Even with regard to the scheme
of the Bill, the functions of the insti-
tution and the governing body—all
these clauses will require careful scru-
tiny. But the basic material for the
formation of the institution is there.
I would, therefore appeal to the Gov-
ernment that. as the hon. Member has
said, consistent with our . national
sentiment and national dignity. there

MAY 31, INg
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Aas got to be a complete reorganisa-
Yon

I should like to know the views of
%e Government. I want to know
Whether they intend to bring in a Bill
And if that is s0, there is no harm in
their upbringing one If the Govern-
faent does it, I am sure it will be &
fuonumental messure. Not only that.
It will serve as a landmark from
Yhere you will find that our technical

And engineering skill will emerge and
1y placed on a firm foundation.

My appeal, therefore, would be to
t this Bill as a basis and accept
the principles of it even though the
ernment may not accept the Buf
in a1 its details.
st oft aremwr T (xTAMT)
qaafy 7, ot AT e o
M R a9 & ared A T g
ITwT A F gk afy w7 gwar, fer
' faeer & g oY fagra & sewr &
RakFaxdr s g1

o ¥ waeqr ¥ gfofmiar ¥
fara &1 agy MR AW | T
¥ et F ok T & Ay §
e e gt @ g
g ¥Y§ Traror ¥ A& § fn fordel
WY wrr 3%y W v § | xPafratar
T Y u § g ot ager AR § W
& sreaTa Y foer & froer & fe,
@ ¥ & e ¥ faawe ¥ fag i
X7 &3 F qfgrr ¥y A ¥ fam
T I¥ JqqTq | afgyar 7 AT
¥ fau @ o ¥ yew@ § e cod
frwt o v e W @, @ e
Forerd fadiew &, 9 WYY ®Y o v
Br o fe fielr aoerd Tany & o
A woertt ceremlt & Wt A9 Y
ferarr it foramer w0

qg & grarer & aw ¢ G R
forrey o ForereY sifew ww e & @
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wpar oy g 41 SR it & fafaw
Wit F 3¢ Wi W frrr A & fag
& 7t WX T F qTeT A afer-

g & fufaw Wil &
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I WY & A9 & o I Y ey
& i frar oY fis fooar & fadaw §
TNITFHEFA AT AL 39
T ¥ ST FA FT AR IO G
fear o3 ara w7 § Fr wowe W oW
I X x5 qren & fraww war &

dfaw sirfery srwelte (geaarge)
W Ew ¥ ad

Wt sfroaw ww : Afer ok
afis & wiiw ufyw e seranfirr,
WG AT FW X °H, WAL Iq I &
fadieny, ®vr s T A, S9 AW
Y woTR St ey fag o & ar
xg W ¥ fay amwgads Qar
o oSt Wt far £ 1 wEd W
g F Jfafedir W T g
wh avg & & Wt s A §
A TAITATAT &7 ¥ TAX QX deqry
1 ¥ vy § wio wéé oz ¥ fao
E A ¥ gw ool e
qedizy & faw @ R ww
AT AN W A wE
¥ frg, wyery & e W g
¥ forg WewrelY w1 frtfor fev @1 @
Ty Y e £ e o F 6 fade Y
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wy § fe fafor & faar & fag
W 9y srEw & w=T, frew e
frfrr & fag W TF derr W
frfor iy o, o 3w & fag sy
€ ;e 2w ¥ forg s v,
o7 qw 7 fafaw s & faty &
qaraT & fag, w9 foar & sw §
TR AT Qe & e & fag,
W F wy gy o ¥ wrwor WX
wrqfgat 1 frow s & fag Wix
I & wwade & fag oo ow sear
gy, At a1 o & forrraiy o Wy anfer
X & W FH W IPT WO QGEAT
Y fae v frduw & &g Y sdw g,
AN fr g gEer 7 T ¥ anw
T@r g, ag I wdT FA AW
e o ¥ W W
agfaas fawe o wfgg
Aol s o o @
X ¥ geary w e gl
ferdat & ara Qe wmar § W W
wF fawg & ofr goer fafaw agepet
wr % ¥, R AT o faw oW ¥,
oz fasr wr fafor w0fY, o wmy
g

# Tf wg gwar fe @ fadaw
® fort g g, NI x @,
dfen foeer & qg awan §, & wwEw
§ s ¥ afmig) s soeds
fardans o, &t & et g gy awh
Wit ag o wxw ¥ fag ot AR W
wTes g wdar | ¥ frdaw & fe
R g , TN Y g A, TET
Ipwwd wmaraR e d
o o Y § 1 /ey W I
fw e, o xg faw o v wfata
) ofqr fr wrww | X el S
wefy ¥ oy €@ W ¥ e ot W,

o o f W o T st ol &

gq¢ fear wrn wifge 1wl < s
T o §, quafy o 9w w1 el wi
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X gwar, {fiea dur fs gl e
& g &, ¥® qwe & geqrr & e
¥ fog gt & T ¥ wmew
aTr AR WY W W ¥ AR X
¥ oy ¥ qu feqrc s S weA &
e ©F a<g 1 faw arg W A Iwwr
BT W 7 X ey e & g
faw & g o fegrar §, o w1 & wnda
FRTE !

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): Sir, while I have every
sympathy with the purpose which has
prompted my hon. friend, Shri Goray,
to move this Bill, I regret I cannot
accept this Bill in its present form
and must oppose it, not because it has
been moved by a member of the Op-
position, as he said, but, as I hope {0
show, for certain reasons intrinsic to
the nature of the Bill and for certain
other reesons arising out of the situ-
ation in which we are in the country
today. I feel sure that when he has
‘heard the full stateroent about the
position, he will himself agree that
the Bill, instead of helping, may
pindertheobiectwhichhemdlhnve
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came free, this institution
the Goverm.nent of India‘in March,

MAY 1, 1900
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on is facing. In fsct, it ia not
facing any difficulties at all. I have

law and only in regarg to certain bye-
laws they have had certain dificulties,
which also they bhave been
able to overcome. In any case, if they

Societies Registration Act in terms of
which they had been registered before
this Charter was obtained. 1 think
there is really no reason to connect
the surrender of the Charter and the"
enactment. byt we should judge actu-
ally what is needed for the country.

The Government of India, however,
was in sympathy and in December,
1951, accepted in principle that a Bill
might be introduced to give statutory
recognition to this body. When the
draft Bill was being prepared, before
it reached its final stage, our legal
advisers pointed out that the sur-
render of the Royal Charter could not
by itself be regarded as sufficient
justification for an enactment and
conferment of statutory status by
Parliament. It was then held that
the Rill would be justified only it
certain exclusive functions were as-
signed to this institution and this
could be done by a statute. No guch
function could be allotted to the in-
stitution and that proposal, therefore,
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ported the proposal for compuls
wry

that this work may be allotted to the
. But when it was pointed
out to them that the two question need
not be mixed up-—the question of
Paﬂh.menhry enactment and the

try of Law
agreed that this could be done without
assigning eny functions whatever.
But you, Sir, can yourself judge whe-
ther it is necessary to have a parlia-
mentary statute just for the sake of
recognising an institution as one of
national importance, or whether
Parlisment should give such status
only when certain specific require-
ments are met.

It, turther, became clear that such
enactment would Jead to certain com-
plications, as the Institution of En-
gineers is not the only engineering
socfety in this country, nor does it re-
present fully and exclusively the
v_arlous branches of engineering like
gnvll engineering, mechanical engineer-

munication’ engineering, chemical en-
gineering, metallurgy, mining enginee-
ring and aeronautical engineering.
There are other bodies like the Insti-
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other bodies—I can give a
of them—who are aiso doing
work, They are recognised
professional  bodies.
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are also recognised outside the coun-
try. We found that there waz a pos-
sibility that there may be conflict
between these organisations and the
Institution of Engineers in India if the
latter alone was given statutory re-
cognition for the whole field of an-
gineering. It was, and is, however,
recognised that there should be co-
ordination between these -organisations
by the establishment of a central
body for the whole field of engineer-
ing.

The Institution of Engineers has
recognized this fact and successive
Presidents have urged that a scheme
may be formulated for bringing to-
gether all the engineering organisa-
tions into a common. fold, They have
also agreed that one central body
should be incorporated by sn Act of
Parliament for co-ordinated pxx
of

14880

level. And since the Imstitution of
Engineers have themselves agreed
that there should be one co-ordinated
body, 1 think it would defeat our pur-
pose, and perhaps put the day off,
if there be any atfempt to give that
institution itself such parallel re-
cognition.

We in the Ministry requested the
Institution of Engineers to take the
initiative in the matter, discuss with
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up by an Act of Parliament and that
the Central Government should formu-
late a detailed scheme for the purpose,

I wish to refer to three of the
major recommendations of this con-
ference, because I am sure that it
would convince my hon. friend, Shri
Goray, that his present Bill may defeat
the object which he himself has in
view. It was agreed at this Confer-
ence that there is need for a national
organisation for the engineering pro-
fession as a whole. That is first re-
commendation. Secondly, the national
organisation should not supplant the
existing professional societies func-
tioning in the country for the various
“branches of engineering but should
bring them together into a common
fold for co-ordination of activity.
Thirdly, the national organisation
should entrust specific branches of
engineering to existing suitable socie-
ties for their advancement and should
not initiate parallel activity in these
respective branches.

In view of all this, 1t is clear that
the Central Government is as anxious
as my hon. friends, both on this side
of the House, and the other to set up
by an Act of Parlament a Central
engineering organisation which will
not only give the much-needed status
to engineering societies functioning in
the country but also bring about co-
ordinated development of engineering
sciences and profession in all its as-
pects, The result of the last confer-
ence encourages the hope that soon an
agreement will be reached between
all the existing organisations, and 1
have been pressing that this agree-
ment should be reached as quickly as
possible so that Government can take
necessary action in the matter and
bring forward its own comprehensive
Bill on the whole subject.

In view of this, I am sure my hon.
friend will not press his Bill, as it is
likely to negative the efforts made by
Government to bring together the aiff-
erent engineering organisations, be-
cause some of the other organisations
ey become suspicious and they may

MAY 1, 1B
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resile from the agreement to which
they bhave already arrived. I may
also point out that some of the provi-
sions in the draft Bill ‘are objection-
able. I am grateful to Shri Bharucha
for pointing out some of the defects.
There are some other defects of a very
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technical institutions.

I do not wish to go into the details,
but I would point out that clause 4(e)
cuts across the authority not only of
the univergities, State Governments
and the Central Government but also
of the University Grants Commission
set up by an Act of Parliament. In
fact, I have grave doubts that clauses
4(e), 4(f) and (4(i) may contravene
some of the provisions of the Constitu-
tion itself. The same objections
would apply to clause 10(1), 11(e),
11¢h) and 14(1). In fact, clause
14(1) would tend to undo all the work
that has been done till now in bring-
ing together the different engineering
organisations and is likely to retard
progress by creating fresh suspicions
in the minds of all other oranisations.

In these circumstances, I would
request my hon. friend to withdraw
his Bill. But on behalf of the Gov-
ernment I would give an assurance
that as soon as agreement iz reached
between the different bodies, on the
of the conclusions of the confer-
ence of June 1938—and mbmth:
Mwumchodm
few details had to be settled—Govern-
ment will themselves bring forwasd
a Bill to set up & central natichal
engineering organisation.
Suri Goray: 1 am happy that the
hon, Minister hag given a o d
dgstirante that on basis of ¢
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agreement that waz reached lsst year
they are thinking of having an enact-
ment of Patliament as soon g3 possible.
Some of the things that heesaid are
not correct.

He said that the Bill in its present
form is ikely to harm the interests of
the institution and create some sus-
picion in the minds of the engineering
fnstitutions which belong to different
categories. I would only point out
that though there are other categories
of engineers, many of them are
members of this institution also. For
instance, there iz the Institution of
*Pele-Communication Engineers, and
the Chairman of that particular branch
of engineering is a member, and a
very prominent member too, of this
institution also. The other instance
that T would like to point out is that
of the Chairman of the Aeronautieal
Engineering Section, Dr. Ghatge, who
is also a prominent member of this
institution. I would not like to go on
giving these instances. But what 1
wanted to say was that so far as this
particular institution was concerned,
the different engineering branches
have been well represented and there
is some sort of interlocking arrange-
ment between this institution and the
institutions thet are being separately
vun. Therefore, there should not be
any suspicion.

What I want the Government to do
js to take an active role in bringing
these categories of institution toge-
ther. because it 18 accepted that such
an institution ic necessary. Whether
you give a charter to the existing
institution or not, I am not bothered
shaut it. But if vou want to have a
national institution as the hon. Min-
jetor was kind enough to point out,
then necessary steps should be takén
early. 1 am quite sure that the Insti-
tute of Engineers, which has a right
of Charter just now, will be very
‘happy to surrender its charter and to
pool its resources and its knowledpe
with the other categories of engineers.

In view of the very categorical
assurance given to the House bv the
thon. Minister, 1 withdraw the Bill.

Mr. Chairman: Does the hon. Mem-

ber have the permission of the House
to withdraw the Bill?

Some hon. Members: Yes.
The Bill was, by leave, withdrawn.

15:38 hrs.
EQUAL REMUNERATION BILL

Mr. Chairman: The House will now
take up the consideration of the Equal
Remuneration Bill.

Shrimati Renu Chakravartty (Basir-
hat): I beg to move:

“That the Bill to introduce
equal pay for equal work for
women workers be circulated for
the purpose of eliciting opinion
thereon by the 30th September.
1950.”

1 am sorry that neither of the Minis-
ters in charge of Labour and Employ-
ment are present in the House.

The Minister of Scientific Research
and Cultural Affairs (Shri Hamayun
Kabir): I may say that for the time
being I am looking after this Bill

Shrimati Renu Chakravarity: Thank
you very much. It shows....

The Minister of Parliamentiary
Affairs (Shri Satya Narayan Binha):
I did not foresee.

Shrimati Reau Chakravartty: Now
I am a little more frightened, because
I thought that at least some more
serious consideration would be given
to this matter....

Shri Hamayun Kabir: I may humbly
submit that this is an uncharitable
and undeserving reflection.

The Minjster d‘w
Affatrs (Shri Satya Naraysn Shim):
The Minister concerned is on his way.





